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3879, Shri Sarjoo Pandey:
“mm'

the Minister of Labour

be pleased to state:

) ‘the number and nature of

vigilance cases pending against the

officers in UP. Be;ionﬂoaeeotthe

Rababilitation Department at Luck-
now;

(b) the number and .nature of

Police and CID. ecases pending

qtinn the Officers of the said Office;

and

(c) the action taken or proposed to

be taken against the defaulting
officera?

The Minister of State in the Minis-

&y of Labour, Employment and
Rehabilitation (Shri L. N, Mishra):
{a) Five (B).

(i) Destruction of documents 1

(ii) Unsuthorised transfer of
evacute ProPerties 3

(iif) Fraudulent issue of salc
certificate 1

s

(b)Y 7 SPE.|C.1.D. cases. These
cases relate to alleged jrregular dis-
bursementjadjustment of compensa-
tion, disposal of properties in a
fraudulent manner, ang forgery.

{c) As regards 5 cases mentioned
ageinst {a), charge sheets have been
served on the defaulting officer}
officials and the enqQuiries are in pro-
gress. Of the 7 S.PRICI.D. cases
siated adainst (b), prosecution bas
been Iaunched by the SPE in one
case In the comvetient Court and the
case iy sub-judice. In the remaining
§ ceses the investigations are in pro-
ress,

Quasi-Permanent Status of Rehabjli-
tation Department Empleyees

858, Shry Sarios Pandey:

Shyl Ishaq Sambhall:
Will the Minister of Labeur and
. be pleased to state:

(-)th mp‘lqmwk-
n the U.P?' Office,

28, 1867 Written Answars Sog>

Lucknow of the Rehabilitation Be-
m‘

(b) the number otemplom who

(c) the number of e':ﬁloyeu whe
havanntbeu!nnted status and

(d) the number o! cases in wb&eb
quasi-permanent status was once
granted and then wlthdnwn and

(e} the circumstsnce, rules and
instructions on the basiy of which
this status has been withdrawn?

Rehabilitation (ilu‘l L. Mlighra):
(a) 101.
(h) 88.
(c) Eighteen (18).
Uafit ]
Unripe 2
Under Consideration 13
(d) One.

(e) The official concerned Was
wrongly declared quasi-permacent in
the grade of post which he held in
another office prior to his appoint-
ment in the office of the Regional
Settlement Commissioner, Lucknow.
His Quasi-permanent status in that
grade was cancelled in consultation
with the Ministry of Home Affaita.
He has since been declared quasi-
permanent in the post in higher
grade to which he was atpointed im
the office of the Regional Seftlement
Commissioner, Lucknow under krvlg:
provisions of Central Civll
(Temporary Service) Rules.

wren § 3w ot Gelw

sss1. oy wowa foy l"‘!
W ware o ag Wy R gw S
fr :
) wrew ¥ drady S wei

(w
afs vt fyrd iy ok
mmm M&J



m;wm.ilmm ABADHA 7, 1680 (SAKA) Written Answers 8082

it wy wr wew fawffor foar
war §;

(w) . 2o awy et & wer
I wx & W ¥ T
ay

(w) wr go Wy gX wa N
fatell & wrara fed ¥ §; Wi

(w) afx gi, &Y Ta& w0 FTTr
%7

W wwy were e ¥ e
et (sft Ko go PRI (%) drud
Swadfr Qv ¥ waf & wrer &% w

N (1963-64 ¥ Fuitacd
qhw) W gy faew gHTC oY

1961-62
196263
196364
196465
1965-66

¢ dwudfr frem wafe & far
12,00,000 FNPEY (Rw-riraeAEE
wiry) & fanfor w1 s Fraifor fsar
my

(=) 1954 & At & Fmpfor
& foy Wi @ e fgegd
A T R e daeit &
ot ar @ § 1 AT ¥ W
g ITwTn § fain ¥ aw §
wike &0 wrko fvo wyaT friior-dfar
w: wk: faeqe v W R

(w) Rt

(w) very figee-gt ¥ & G-
o o¥ g Y tw i Tvwew onff § v
D e et o i e g

.

1,16,701
1,32,000
1,46,132
1,555,304
2,01,019

fe et 2w ¥ fagfor wrow. wor
forersafomgd & fqr 1

(a) the aumber of Cultural Delegu-
tions sent.. to the foreign ecountries
during the last four months;

m(db)ﬁncomluvhlhdbymm;

{c) the results achieved from the
visits of such delegations?

The Minister of Education (Dr.
Triguna Sen): (a) Five.

(b) USSR, Hungury, Czechoslova-
kia, Yugoslavia, France and Bhutan.
{c) The performances of our artistes
were highly appreciated and India's
heritage was presented in jts true
perspective abroad. The visits also.
helped to promote mutual under-
standing and goodwill and foster
closer relations with foreign countries,

Propagation of Hindl in Assam

3883, Shri B, N, Shastri: Will the
Minister of Education be pleased fo
state:

{a) whether any grant has been
given by the Union Government to
the State Government of  Assam
under the scheme of propagation of
Hindi in the wnon-Hindi speaking
States during 1964-85, 10965-66, 1960- .
67; and

(b) it g0, the details thereof?

The Minister of State in the Minls-
try of Kducation (Shri Bhagwat Jha





